
 झ  Arian  Refractories  Ltd.
 (Acgun.  ४०)  Bill

 {Shri  S.  Mohan  Kumaramangalam]
 shall  sce  to  it  that  the  relationship  between
 the  two  is  very  close.  Ido  not  think  that  it
 would  be  right  to  say  that  three  is  any  danger
 to  the  company  if  it  is  operated  and  managed
 by  Bokaro  Steels,  because  we  except  that  the
 management  of  all  our  public  sector  organisa-
 tions  will  do  their  best  they  can  to  run  these
 organisations  efficiently.

 Shri  Damodar  Pandey  had  raised  the
 question  of  a  bridge  across  the  Damodar  river.
 We  are  looking  into  it.  We  know  that  there
 is  need  for  building  a  bridge  across  the
 Damodar  which  will  improve  communications
 between  Bokaro  on  the  one  side  and  the  Asian
 Refractories  on  the  other.  I  think  that  this
 will  alao  help  to  open  up  the  area  north  of
 the  Damodar  which  is  today  illserved.  The
 Government  of  Bihar  have  also  promised  their
 full  cooperation  in  the  matter.  Now  that  we
 have  taken  over  the  Asian  Refractories,  surely
 we  shall  have  to  pay  attention  to  this  question
 of  a  proper  transport  connection  between
 Bokaro  on  the  one  hand  and  the  Asian  Refrar
 ctories  on  the  other.

 SHRI  DAMODAR  PANDEY  :  What
 about  the  wage  pattern?  I  think  the  same
 ‘wage  pattern  will  follow  as  in  Bokaro.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  I  do  not  think  that  I  am  really  in  a
 position  to  make  any  commitment  with  regard
 to  the  level  of  wages,  except  to  say  that  undo-
 ubtedly,  fair  and  proper  wages  will  be  paid.

 MR.  SPEAKER  :  The  question  is;

 “That  the  Bill  to  provide  for  the
 acquisition  of  the  undertaking  of  the  Aslan
 Refractories  Limited  for  the  purpose  of
 augmenting  supplies  of  refractories  to
 meet  the  essential  requirements  of  the
 iron  and  steel  industry  be  taken  into  con-
 sideration”.

 The  motion  was  adapted.

 MR.  SPEAKER  ;  The  question  is;

 "cePat  Clausen  2  to  th  Clause  i,  the
 Enacting  Formula,  the  Preamble  and  the
 Title  stand  part  of  the  Bi”,

 The  vption  wise  alopeed,
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 Clauses  2  to  uy,  Clause  L  the  Enacting  Formula,
 the  Preamble  and  the  Title  were  added  to  the  Bill.

 SHRI  S.  MOHAN  KUMARAMAGNA.
 LAM  :  I  beg  to  move  ;

 “That  the  Bill  be  passed”.

 MR.  SPEAKER  ३  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 77.70  hrs.

 COKING  COAL  MINES  (EMERGENCY
 PROVISIONS)  BILL

 MR.  SPEAKER:  We  will  take  up  the
 Coking  Coal  Mines  (Emergency  Provisions)
 Bill,  Originally  two  hours  were  allotted  for  it
 when  the  House  was  aitting  the  whole  day.
 Now  the  time  is  reduced  to  half.  We  will  try
 to  finish  with  this  within  lesser  time.

 SOME  HON.  MEMBERS  :  It  is  a  very
 important  Bill.

 MR.  SPEAKER  :  Of  course.  I  do  not
 deny  it.

 THE  MINISTER  OF  STEEL  AND  MINES
 (SHRIS.  MOHAN  KUMARAMANGALAM);:
 How  much  time  do  I  have  to  move  the  motion
 for  consideration  ?

 MR,  SPEAKER  :  As  much  as  he  thinks
 very  essential,

 SHRI  PILOO  MODY  (Gedfira):  Give
 him  ten  minutes,

 SHRI  8,  MOHAN  KUMARAMANGA.
 LAM:  Shri  Mody  is  not  yet  the  Speaker,

 SHRI  PILQO  MODY:  I  may  get  your

 SHRI  s  MOHAN  KUMARAMANGA,
 LAM  +  Quer  my  deadhady,



 I  beg  to  move*  4

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest,  of  the
 management  of  coking  coal  mines  and
 coke  oven  plants,  pending  nationalisation
 of  such  mines  and  plants,  be  taken  into
 consideration”.

 This  is  most  significant  piece  of  legisltion
 before  this  House  this  session  other  than  the
 Constitution  Amendment  Bills.  In  bringing  it
 forward,  Government  are  implementing  the
 promise  made  on  their  behalf  by  me  on  July
 2,  I97.  When  replying  to  the  debate  on  the
 Demands  for  Grants  of  the  Ministry  of  Steel
 and  mines,  I  had  said  ;

 e
 “So  far  as  nationalisation  of  coal

 mines  3s  concerned,  I  know  this  isa  very
 serious  matter.  We  know,  and  it  has  been
 acknowledged,  that  whether  in  the  private
 or  public  sector,  the  conservation  of
 metallurgical  coal  is  one  of  the  most
 important  tasks  facing  our  country.  I  can
 assure  hon.  members  that  we  are  looking
 into  the  matter  as  to  what  is  the  best  way
 and  a  decision  will  be  taken  as  to  what
 is  the  best  method  before  the  next  session
 comes’,

 In  purmuance  of  that  promise,  an  Ordinance
 was  promulgated  providing  for  the  take  over
 of  the  management  coking  coal  mines  pending
 nationalisation  This  was  promulgated  by  the
 President  on  6th  October.  A  statement

 by  the  reserves  of  semi-and  weakly-coking
 coals  in  the  manufacture  of  coke.

 The  structure  of  the  coking  coal  mining
 industry,  especially  of  the  prime  coking  coal
 mining  industry,  in  the  couutry  is  very  un-
 satisfactory.  Nearly  200  of  the  coking  coal
 mines  are  located  in  the  Jharia  coal  fields
 where  40  per  cent  of  the  prime  coking  coal
 mines  produce  less  than  200  tonnes  per  day,
 54  per  cent  produce  less  than  400  tonnes  per
 day,  ह  per  cent  produce  less  than  1,000
 tonnes  per  day  and  only  9  per  cent  produce
 more  than  1,000,  tonnes  per  day,  but  less  than
 2,000  tonnes  per  day.  The  economics  of  large
 scale  can  only  be  achieved  if  the  mining  unit
 produces  a  minimum  of  3,000  tonnes  to  4,000
 tonnes  of  coking  coal  per  day.  It  would  thus
 be  seen  that  the  industry  as  it  existe  today  is
 highly  fragmented.

 In  these  circumstances,  it  has  been  obvious
 to  Government  for  quite  some  time  that  State
 intervention  was  absolutely  vital.  This  is  no
 new  discovery  suddenly  made  by  us.  As  far
 back  as  1937,  the  Coal  Mining  Committee
 appointed  by  the  foreign  Government  of  the
 day  had  recommended  the  step  of  nationali-
 sation  in  these  words  :

 “The  various  facts  and  difficulties
 outlined  above  admit  of  only  one  solution,
 namely,  state  acquisition  of  mines  and
 minerals.  This  should  comprise  the  Jbaria
 and  Raniganj  fields  in  the  first  instance.
 These  two  are  the  most  important  fields
 and  contain  the  best  coals  in  India  and
 the  problems  to  be  faced  there  are  acute.

 “The  major  portions  of  the  other
 important  fields  in  the  above-mentioned
 provinces,  namely,  Giridih  and  Bokaro,
 is  already  under  State  and  Railway  cone
 trol.  State  acquisition  is  not  an  imprac«
 ticable  suggestion,  as  will  be  shown  presene
 tly.  We  would,  therefore,  exrnestly  request

 ultimate  solution.  The  greater  the  delay
 in  going  into  the  matter;  the  greater  will
 be  the  cumulative  difficulties  in  coune
 of  time.”

 Even  Englishmen  of  those  days  who  had
 foresight  ackaowledged  the  defecth  हम  फि
 working  of  the  Jhatia  fitids,

 Sie  दशी,  Fox,  former  Director  of  the
 Geological  Sucvey  of  fndig,  in  January,  1886,
 stated  4

 १७७  vith  ceomntiienitption of  the  Preskdens,
 याला  intending  ~  .  —  -  ~  _  १»  .  =  »»+  घन  लकी  गम  १००  «०००५-०4  नम»  -  ne  ३  ”  नमन,
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 “The  subject  of  the  coking  coal  in

 India  has  received  a  great  deal  of  atten-
 tion  on  papers,  and  the  seriousness  of  the
 situation  has  been  brought  forward  from
 time  to  time.  There  is  no  doubt  at  all
 that  the  main  store-house  of  India’s  coking
 coal  isthe  Jharia  coalfield,  and  under
 whatever  pretexts  reserves  are  assumed
 in  other  fields,  it  is  certain  that  those
 reserves  are  unattractive  to  our  iron-
 masters  unless  mixed  with  an  appreciable
 proportion  of  Jharia  stock.  Thus,  the
 fundamental  importance  of  the  Jharia
 reserves  is  evident,  and  yet,  by  the  methods
 now  in  vogue,  for  every  ton  of  Jharia  coal
 despatched  from  the  mines  at  least  another
 ton  has  to  be  sacrificed  in  working.  When
 we  add  to  these  considerations  the  preva-
 lence  of  underground  fires,  the  certainties
 of  subsidences  and  the  likelihood  of
 heavier  pumping  charges  on  the  arrival  of
 the  monsoon,  it  is  clear  that  the  situation
 is  serious.”

 The  937  Committee  was  followed  by  the
 Indian  Coal-fields  Committee  of  946,  and
 this  was  followed  by  the  working  Committee
 on  the  Coal  Industry  of  ‘1951,  and  again  by
 the  Balwantrai  Committee  of  ‘1956.  All  these
 committees  consistently  acknowledged  and
 admitted  the  fact  that  the  Jharia  coalficlds
 are  in  a  very  difficult  position  and  immediately
 steps  must  be  taken  if  not  to  nationalise  at
 least  to  amalgamate  these  small  coal  mines
 and  bring  them  together  20  as  to  be  able  to
 take  advantage  (a)  of  economies  of  scale  and
 (b)  of  scientific  and  rational  methods  of
 mining,

 The  Balwantrai  Committee  particularly
 sproduced  schemes  by  which  we  would  be  able
 ‘to  ensure  what  is  called  voluntary  amalgama-
 tion  of  the  smaller  coalmines,  the  viable  units
 of  which  could  produce  something  like  6,000
 tonnes  of  coking  coal  a  month.  Unfortunately,
 all  the  stepe  that  have  been  taken  over  these
 ‘years  were  of  no  value  ;  they  took  us  nowhere
 at  all,  Ultimately,  it  became  obvious  that
 we  must  go  forward  to  nationalise  the  coking
 coalmines,  If  anything,  we  have  delayed  this
 far  too  long.

 When  this  proposal  was  under  discussion
 fu  the  Government,  particularly  after  the
 last  session  of  Parliament  where  I  had  made
 this  promise  to  hon.  Members,  &  scare  was
 created  in  the  coalficlds  of  Bengal  and  Bihar
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 about  impending  nationalisation  and  a  number
 of  mineowners  started  indulging  in  activities
 bound  to  result  in  serious  damage  to  the
 mines.  Valuable  equipment,  vehicles,  pumps,
 etc.  were  sought  to  be  removed  and  disposed
 of  and  cash  balances  withdrawn,  Bills  for
 supplies  of  coal  were  discounted.  So  it  be
 imperative  for  the  Government  to  intervene
 urgently  and  that  is  why  the  ordinance  taking
 over  the  management  of  24  coking  coalmines
 was  brought  into  effect  from  October  17,  1971,

 At  the  time  when  the  possession  of  these
 mines  was  taken  over,  it  also  came  to  light
 that  some  of  the  minecowners  had  made
 arrangements  to  separate  the  ownership  and
 management  of  their  coke  oven  plants  from
 coking  coalmines.  Unfortunately,  the  ordi-
 nance  did  not  cover  this.  And  we  have  made
 up  for  this  in  the  Bill  and  taken  power  under
 the  Bill  to  take  over  these  coke  oven  plants
 which  are  right  in  the  middle  of  the  coking
 coal  mines.  Some  of  the  coke  oven  plants
 which  continued  inside  the  companies  which
 were  running  as  coking  coal  mines  have
 come  into  our  hands  but  those  which  are
 separated  will  now  be  taken  over  after  this
 Bill  has  been  passed  by  Parhament.

 SHRI  K.  0,  MALAVIYA  (Domariaganj)  ;
 They  are  almost  inseparable.

 SHRI  8,  MOHAN  KUMARAMANGA-
 LAM  :  Yes.  But  they  managed  to  separate
 them  legally.  I  am  not  taking  of  any  other
 separation.  That  is  why  we  are  now  taking
 power  to  take  them  over  also.

 The  management  of  the  cocking  coalmines
 for  the  present  is  being  carried  on  by  the
 Qustodians  under  the  control  and  supervision
 of'*the  Custodian-General.  The  Custodian-
 General  who  has  been  appointed  by  the
 Government  is  Mr.  K.  S.  R.  Chari,  the
 Chief  Technical  Adviser  to  tht  “Department
 of  Mines,  acknowledgedlysone  of  the  leading
 mining  engineers  in  our  country.  It  has  been
 considered  necessary  to  form  a  Goverament
 company  to  take  over  the  managements  of  these
 tnines,  when  it  is  brought  into  existence
 wery  soon,  arid  provision  has  been  made  in
 this  Bill  for  setting  up  such  a  company.

 I  should  Hike  once  more  ia  conclysiga~
 because  there  ig  net  very  much  more  I  can  tay
 while  jatrodusing  the  Bill--to  emphasise
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 the  nationalisation  of  the  coking  coal  mines
 has  been  proposed  basically  and  fundamen-
 tally  with  a  view  to  augment  the  supply  of
 coking  coal  to  meet  the  growing  requirements
 of  the  iron  and  steel  industry.  Figures  go
 like  this.  The  present  coking  coal  produc-
 tion  capacity  in  the  country—~not  production
 but  production  capacity—is  24.6  million
 tonnes—5.2  million  tonnes  in  the  public
 sector  and  19%  #  million  tonnes  in  the  then  pri-
 vate  sector  and  now  under  the  management,as
 a  result  of  the  Ordinance,  of  the  public  sector.
 The  actual  production  of  coking  coal  during
 the  year  1970-71,  was  47.9  million  tonnes.
 The  present  steel  production  capacity  is  9
 million  tonnes  and  it  is  likely  to  go  up  to  2
 million  tonnes  by  1973-74,  that  is,  the  end
 of  the  Fourth  Plan  for  which  thirty  million
 tonnes  of  coking  coal  would  be  required.
 From  ॥7  we  would  have  to  up  to  30.  Thus
 within  the  next  three  years  we  shall  be  faced
 with  a  shortage  of  coking  coal  production
 capacity.  As  matters  stand,  supply  of  cock-
 ing  coal  to  this  vital  industry  cannot  be  en-
 sured  with  the  present  state  of  development
 and  the  outlook  of  the  owners  of  the  various
 properties.  For  the  development  of  a  mine
 there  is  always  a  long  gestation  period.  For
 a  medium  mine  of  1000  feet  depth  the  gesta-
 tion  period  is  about  five  to  six  years  wheress
 in  the  case  of  deep  mines  of  2,000  feet  depth
 the  gestation  period  is  of  the  order  of  about
 0  to  5  years.  For  the  development  of  such
 mines  for  which  advance  action  is  necessary
 it  is  essential  to  assess  in  detail  the  resources
 of  various  leaseholds,  geological  disturbances
 and  demarcate  viable  units  vis-a-vis  capital
 investment.  As  most  of  the  leaseholds  are
 small  with  a  gros  reserve  of  about 6  to  8
 million  tonnes  per  leasehold  with  a  few  excep-
 tions,  even  if  the  owner  wants  to  develop  he
 cannot  just  develop  it  because  of  inadequate
 reserves  and  lack  of  finance.  There  is  a  very
 big  job  in  front,  of  the  cocking  coal  organi-
 sation  and  it  will  have  to  treble  or  quadruple in  the  near  future.  The  planning  section  of
 the  organisation  alone  would  have  500  engine-
 ems,  probably  in  the  shape  of  central  design
 institute.

 we  shall  have  soshewhere  in  the  region  of  0
 to  ३  mines  producing  78000  tannea  of  coal
 aday.  That  ts,  from  200  mines  we  have
 Bok  to  being  4९  down  to  anpund  $0-I2  cosines,

 aed  rad)  Sinks  wetuld  glee  bo  vecegnie- x
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 ed  in  the  course  of  reconstruction  of  the
 roines.  This  is  not  a  small  job  at  all,

 We  have  got  a  great  deal  to  learn  from
 other  countries  also.  I  think  particularly
 from  the  Polish  coal  mines.  After  the  second
 world  war  there  was  a  great  demand  for  coal
 in  Eastern  Europe,  in  Poland,  there  were  a
 large  number  of  thick  seams  but  with  limited
 areas,  small  mines  just  as  in  Jharia  today.
 What  they  did  in  Poland  after  nationalisation
 immediately  after  the  war  was  to  delinate
 viable  units.  From  a  meagre  46  million  ton-
 nes  they  have  gone  up  to  35  million  tonnes
 a  year  with  probably  the  most  advanced  coal
 mining  methods  known  in  the  world.  France
 and  Poland  are  leading  in  coal  mining
 techniques.

 Hon.  Members  will,  I  am  sure,  be  happy
 to  know  that  the  Poles  are  coming  forward
 to  help  us.  The  polish  experts  are  likely  to
 come  here  to  assist  as  in  restructuring  both
 the  underground  and  overground,  the  entire
 Jharia  area.

 But  I  should  also  like  to  warn  the  House
 and  I  am  sure  the  House  will  appreciate  this.
 It  is  not  going  to  be  an  easy  job  at  all.  I  do
 not  think  it  to  be  an  exaggeration  to  say
 that  if  anybody  prevented  carlier  the  nationa-
 lisation  of  the  coking  coal  mines....

 MR.  SPEAKER:  I  should  inform  the
 hon.  Minister  that  we  are  taking  up  Private
 Member’s  Business  at  11.30;  there  are  only
 five  minutes  left.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM:  I  shall  finish  by  that  time.  We  had
 to  face  the  opposition  of  the  most  powerful
 vested  interests  in  the  coking  coal  mines  and
 even  now  the  former  mine-ownera,  commission
 agents,  lathials  and  other  vested  interests,
 are  putting  any  number  of  obstacles  fn  our
 way.  But  we  are  confident  that  we  shall  be
 able  to  go  through  with  this  because  one
 feature,  which  I  am  sure  hon.  Members
 will  be  happy  to  know,  is  that  the  workers
 about  one  takh  of  them  in  that  area,  have
 given  a  tremendous  weloome  to  this  decision
 of  the  Government.  They  want  an  end  of
 the  malpractices  in  the  coal  fields,  cheating
 in  wage  payments,  bogus  lists  of  worker,  20
 real  welfare  riedsures  and  20  on.  And  we
 are  alto  determingd  to  sac  that  a  mew  state  of
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 affairs  -is  ushered  in  for  the  workers  in  this
 area.  But  for  this  we  shall  need  a  first  class
 management,  the  best  mining  engincers  and
 good  managers  also  in  our  country.  We  are
 determined  to  see  that  we  shall  have  the
 best  management,  that  we  recruit  the  best
 mining  engineers  in  our  country  regardless
 of  what  part  of  the  country  they  come  from,
 in  order  to  shoulder  this  Herculean  task.

 127  hes,

 (Mr.  Dzeury  Spmaxee  i  the  Chas]

 I  would  like  to  mention  also  to  hon.
 Members  that  we  are  doing  well  so  far  as
 production  is  concerned.  The  production  in
 September,  1971,  the  last  pre-nationalisation
 month  I  may  call  it,  was  1,009,000  tonnes.  In
 October,  1971,  which  was  a  fifty-fifty  month
 because  we  took  over  on  7th  October,  it
 was  ,0i8,000  tonnes—9,000  tonnes  more.
 In  November,  1971,  it  was  1,060,000  tonnes.
 Therefore,  production  has  increased,  and
 we  have  not  gone  backwards,  though  you
 will  find  many  newspapers  writing  that  every-
 thing  is  going  to  pieces  m  the  coking  coal
 mines  because  they  share  the  philosophy  of
 some  hon.  Members  on  the  other  side  who
 Jook  at  things  through  coloured  spectacles.  I
 would  like  to  assure  hon.  Members  that  the
 Mines  are  doing  well  and  will  do  well  in  the
 future.

 I  would  only  say  finally  that  we  have
 provided  in  the  Bill  for  compensation  to  be
 paid  for  the  management.  There  has  been
 some  criticiam  of  this,  and  I  can  appreciate
 the  criticiam  also,  but  as  the  law  atands  to-
 flay,  we  have  to  pay  some  compensation  for
 the  management.  That  is  the  advice  that  has
 been  given  to  us  by  the  Ministry  of  Law,  and
 T  think  that  it  is  not  possible  for  us  in  terms
 of  article  5i  a8  it  stands  today,  even  after
 the  amendment,  to  avoid  paying  some  com-
 pemation.  We  have  done eo  on  the  basis  of
 making  an  claborate  calculation  which  I
 think  is  quite  reasonable,  but  very  soon  we
 shal]  be  taking  over  the  mines  themselves  and
 coming  before  this  House  with  ्  Bill  for
 witionslisation.

 ४

 T  commend  this  muaruve  ty  the  Bicust
 and  segues  सड़क!  fren  all  sidee,

 P.M,  B.  @  R.  Camm,  ef,  48

 1128  hes.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 EIGHTH  REPORT

 SHRI  SANT  BUX  SINGH  (Fatehpur)  :  I
 beg  to  move:

 “That  this  House  do  agree  with  the
 Eighth  Report  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resolutions  prese-
 nted  to  the  House  on  the  8th  December,

 97  |  .  a

 MR.  DEPUTY-SPEAKER  :
 tion  is:

 ‘The  ques

 “That  this  House  do  agree  with  the
 Eighth  Report  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resolutions  prese+
 nted  to  the  House  on  the  8th  December,
 1971.

 The  motion  was  adopted,

 SHRI  H.  N.  MUKERJEE  (Calcutta-North
 -East)  :  It  seems  from  the  allocation  of  time
 that  Shri  Bibhuti  Mishra’s  Resolution  would
 nearly  swallow  the  entire  time.  But  normally
 the  Resolution  that  follows  is  pennitted  to  be
 moved  in  half  a  minute  or  less.  5o,  may  I
 have  some  assurance  from  you  that  I  will  be
 allowed  to  move  my  Resolution  ?

 MR.  DEPUTY-SPEAKER  :  I  cannot
 give  that  assuranee.  Hf  Shri  Bibhuti  Mishra
 and  the  Members  who  participate  in  the
 debate  on  his  Resolution  would  consider  it,
 I  would  be  very  happy.

 i oeeonmenel

 11.30  hrs.

 RESOLUTION  Re,  RISE  %  PRIGES
 OF  ESSENTIAL  COMMOORTIRS Contd.

 क्रि  भार०  Wo  बढ़े  (लागोस)  :  उपाध्यक्ष

 महोदय,  उस  रोज  मैं  इस  गियर  पर  बोल

 रहाथा  तो  मेरे  मास  |...  180  कोक  शो

 हैमेखसिंह थी ने पूछा जो  ने  (  वां  39  बम्ब को पहां को  वहां
 नहीं  था।  उम्र  फ्ल  के  उत्तर  में  वित्त  भेजीं जी

 है  कि  कोसते  बह  रही  हैं।
 के  उतर के  साथ  जो  हेडगे


